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3 The Counsel for the Petitioner Company further states that there are no Secured

Creditors in the Petitioner Company. Within fourteen days from the date ofthis
order, the Petitioner Company is thus directed to scrve notices along with copy of
the special resolution upon the unsecured creditors of the petitioner Company as

on 06s July, 2017 and having an outstanding balance on date ofdispatch of notice

with a direction that they may submit their representations to the.fribunal, ifaly,
within a pedod ofthree months from the date ofreceipt ofthis order ofsuch notice

and copy ofsuch representations shall simultaneously be served upon the petitioner

Company, failing which, it shall be presumed that such unsecured creditors have

no representations to make on thc proposed capital reduction.

The Petitioner Company is also directed to serve notices along with copy of
application upon:- (i) the Registrar of Companies, Goa (ii) the Regional Director.
Westem Region, Mumbai, with a direction that they may submit their
representations to the 'fribunal, ifany, within a periorJ ofthree months from the date

of receipt of this order of such notice and copy of such rcpresentations s;rall

simultaneously be served upon the petitioner Company, failing which, it shall be

presumed that the authodties have no reoresentations to make on the proposed

capital reduction.

Within 7 days from the date ofthis ord€r, the petitioner Coml_.any to publish notice
of the date of hearing of Application in ,The Goan, in English language and
tmnslation thereolin ,Gomantak' in Marathi language both having circulation in the
State ofGoa.

The Petitioner Company to file alldavit in this Tribunal rot later than 7 days fiom
the date of issuance of such notices mentioned in paragraph 5 and 6 above and
publication of the notices.
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M.K. Shrawat. Member (Judicial)
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